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IN THE NATIONAL GREEN TRIBUNAL, NEW DELH]I

INDEX
IN
RESPONSE AFFIDAVIT OF

UTTARAKHAND POLLUTION CONTROL BOARD
Original Application No. 200/2014
(IA No. 340/2022, MA No. 872/2018, MA No. 875/2014 &
MA No. 480/2018)

M C Mehta Applicant
Versus

Union of India Respondents

SI. No. Particulars Pg. No.
1. Index 1-1

| 2. Response Affidavit 2-5
3. Annexure No. 1: Copies of letter dated 6-18

28.03.2024 & 10.04.2024 of UKPCB.

Dated: April , 2024

Advocate
(Counsel for the UKPCB)
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IN THE NATIONAL GREEN TRIBUNAL, NEW DELHI
RESPONSE AFFIDAVIT OF
UTTARAKHAND POLLUTION CONTROL BOARD
Original Application No. 200/2014
(IA No. 340/2022, MA No. 872/2018, MA No. 875/2014 &
MA No. 480/2018)

M C Mehta Applicant

Versus

Union of India Respondent

AFFIDAVIT of Dr. Parag
Madhukar Dhakate, aged about 47
years, S/o Shri M. B. Dhakate
presently posted as Member
Secretary, Uttarakhand Pollution
Control Board, Dehradun.

Al
—= Deponent

I, the above-named deponent does hereby solemnly affirm and state

on oath as under: -

1) That the deponent is presently posted as Member Secretary,
Uttarakhand Pollution Control Board and is competent to sign and

swear the instant response affidavit.

AT sk
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2) That this Hon’ble Tribunal vide order dated 09.02.2024 was
inter-alia pleased to direct Uttarakhand Pollution Control

Board Uttarakhand as under: -

15. In these facts and circumstances, we find to have no option
but to direct UKPCB to take punitive action against
responsible officers/ head of the departments of the local
bodies or concerned department of the government by
initiating criminal proceedings by filing complaints before
appropriate competent court for commission of offence under
Section 43 read with Section 24 of the Water Act, 1974,
UKPCB shall also recover Environmental Compensation
(hereinafier referred to as ‘EC’) for the past violation and will
compute and impose environmental compensation for future

violations so long as it continue, in accordance with law.

L WUKPCB shall submit a compliance report within two months
)by e-mail at judicial-ngt@gov.in preferably in the form of
o/ searchable PDF/ OCR Support PDF and not in the Jorm of
Image PDF.

)

3) That in compliance of the aforementioned direction, it is

respectfully submitted that:-

1. In order to ensure compliances of order passed by the

Hon’ble Tribunal, UKPCB vide letters dated 28.03.2024

/ppg%



ii.

1.
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and Reminder-1 dated 10.04.2024 had sought status
report from concerned Department(s) in pursuance of
the order passed by the Hon’ble Tribunal in the order
dated 24.11.2023. It is expected that the required status
report received from concerned department(s) would
strengthen the arguments of respondent Board during
the course of further action in the matter. Copies of
letters dated 28.03.2024 and 10.04.2024 communicated
by the UKPCB are being marked and filed as Annexure
No. 1 (colly) to this affidavit.

That the respondent Board has received replies from the
Directorate of Urban Development about solid waste
management, Uttarakhand Jal Sansthan about the
operation of STPs & recycling of treated water,
Uttarakhand Peyjal Nigam regarding sewage generation,
sewage treatment & proposed treatment plants and
Irrigation department regarding flood plain zoning. The
reply from Geology & Mining Department is still

awaited.

That the information submitted by the concerned
Department is being assessed in pursuance of directions
passed by the Hon’ble Tribunal in the matter, and further
action in the context of sewage management and solid

waste management will be initiated as per the directions

of the Hon’ble Tribunal.
/ﬂ*/‘@/&
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4)  The deponent is a responsible Government seryant having the
highest regards for the Hon’ble Tribunal and orders passed by
them. The deponent has always made his sincerest efforts to
carry out the orders passed by this Hon’ble Tribunal in its

letter and spirit and shall continue to do so in the future,

ptpf.

Deponent
| O , Advocate, do hereby declare that the person making this
affidavit and alleging himself to be ..................... is the same

person who is known to me from the papers produced by him

before me in this case.

----------

Advocate
Enrol. No. .....

Solemnly affirmed before me on this day of }QApril, 2024 at
Dehradun at about y’)‘ AM/PM by the deponent who has been
identified by the aforesaid pérson. I have satisfied myself by

examining the deponent who understood the contents of this

affidavit.

The person has signed in my presence on ?: ;\ff? it.
g:rs, affi vif @.swo ' efxs%"ﬁM(gml? )f\C\ RC ap-t
/@4"\ /P who Is identified by S%ri ............ otary

at Dehradun ONeceeeedeecivanconan--

Advocate & Notary. Defra
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16. In these facts and circumstances, we find to have no option but to direct UKPCB
to take punitive action against responsible officers/ head of the departments of the
local bodies or concerned department of the government by initiating criminal
proceedings by filing complaints before appropriate competent court for
commission of offence under Section 43 read with Section 24 of the Water Act,
1974. UKPCB shall also recover Environmental Compensation (hereinafter
referred to as ‘EC’) for the past violation and will compute and impose
environmental compensation for future violations so long as it continue, in
accordance with law. UKPCB shall submit'a compliance report within two months
by e-mail at judicial-ngt@gov.in preferably in the form of searchable PDF/ OCR
Support PDF and not in the form of Image PDF.

Ao Toslodl0 gRT TIRG QY & JUrer H SvIvs Yawiel (7T & G
Freferfaa fRwgal W amen /e Reifd ufé 2

1. Sewage Management:
(District wise information/data of each city/town to be given)
a. Per day generation of sewage in each city/town.
b. Quantity of sewage treated per day, city/town wise.
c. The number of sewage treatment plants (STPs) existing and their installed

capacity and capacity utilization and mode of disposal in each city/town. G'I(_
6 Contd...... Page-2
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Annexure-1 (colly)


i fecal
d. Quantity of discharged treate§§9ﬁ§é§rom each STP, particularly for
coliform.

Time bound plan to meet the gap, if any, in generation and treatment of sewage.
Utilization of treated water.

Other mode of treatment/disposal of sewage (if any). ‘

Details of under construction STPs with their date of completion.

Details of proposed STPs.

I I B 5 Prr Swia fegal w3 /e Rft f1d 04.04.2024
mem?ﬁ#ﬁfﬁﬁaﬂﬁwmﬁ|m/awﬁﬁqﬁﬁuﬁf$ﬁ;
(rskathait2009@gmail.com) & e J ff WM A & F& B | FIAT HITd L
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ttarakhand Pollution Control Board
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15. In these facts and circumstances, we find to have no option but to direct UKPCB
fo take punitive action against responsible officers/ head of the departments of the
local bodies or concerned department of the government by initiating criminal
proceedings by filing complaints before appropriate competent court for
commission of offence under Section 43 read with Section 24 of the Water Act,
1974. UKPCB shall also recover Environmental Compensation (hereinafier
referred to as ‘EC’) for the past violation and will compute and impose
environmental compensation for future violations so long as it continue, in
accordance with law. UKPCB shall submit a compliance report within two months
by e-mail at judicial-ngt@gov.in preferably in the form of searchable PDF/ OCR

Support PDF and not in the form of Image PDF.

7o THoGNoSI0 gRT TIRG el & arure ¥ e fawra fewmerd ¥ wefia Fefoled
famgall W e/ arer Reifdr sofé &:-

1. Mumclpal Solid Waste disposal:
(District wise information/data of each city/town to be given)
i. Perday generatlon of Solid waste and its treatment.
ii. The gap in treatment of solid waste and plan to fulfill the gap.
iii. Quantity of Legacy waste disposed so far and quantity of undisposed legacy waste.
iv. Action Plan for remediation of total legacy wastes.
Utilization of the treated legacy waste as weli as rejects arising out of remediation. ‘

Current status of dumping of solid waste with reference to location (s).
Contd..... Page-2

V.
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2. Septage Management:

(District wise information/data of each ULBs to be given)

1. Status of Septage Management Protocol.

ii.  Arrangement made for disposal of septage in ULB.

iii. Quantity of septage disposed in last one year.

iv.  Connected STPs /other arrangement for disposal of septage.
V. Any other information about Septage Management.

3. Construction and Demolition waste:
(District wise information/data of each ULBs to be given)
I Total per day generation of C & D Waste in each District. . s
ii. The detail of plant established for the treatment of C & D Waste including the

existing capacity and capacity utilization.

AT A & b P Wi Rl ® amwen /e Refy RAid 04.04.2024
W%Wﬁﬁﬁﬁﬁ#ﬁﬁﬁl&@/mﬁﬁmﬁzﬁqﬁéﬁa
(rskathait2009@gmail.com) & WEZH ¥ 4 T A &1 T BN | T JTT 2 fob
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19. In these facts and circumstances, we find to have no option but to direct UKPCB
lo take punitive action against responsible officers/ head of the departments of the
local bodies or concerned department of the government by initiating criminal
proceedings by filing complaints before appropriate competent court for
commission of offence under Section 43 read with Section 24 of the Water Act,
1974. UKPCB shall also recover Environmental Compensation (hereinafter
referred to as ‘EC’) for the past violation and will compute and impose
environmental compensation for future violations so long as il continue, in
accordance with law. UKPCB shall submit a compliance report within two months
by e-mail at judicial-ngt@gov.in preferably in the form of searchable PDF/ OCR
Support PDF and not in the form of Image PDF.

7o THouliodlo §RT WIRG QAN & U ¥ IS ol W IM ¥ grafy
ferferiae famgail W amean /area Rerfo anféra &

1. Sewage:
(District wise information/data of each city/town to be given)
a. The number of sewage treatment plants (STPs) existing and their installed
capacity and capacity utilization and mode of disposal in each city/town.

b. Quantity of discharged treated sewage from each STP, particularly for fecal
coliform.

¢. Utilization of treated water. G_[C,

Contd... ... Page-2

Clean EnvironmenVand Healthy Life Style
WO R T /W e



33933,

AR SR & 6 Fu Iwie fwgal W et/ e Refd fEd 04042024
meﬁmmmwﬁlm/wﬁﬁuﬁaﬁqﬁ%ﬁa -
(rskathait2009@gmail.com) @ Tz ¥ # WG TR F1 FE | FUA I B P

TR § TS AR R 10.042024 B PRI 2, i UK T AT
gl

Goreid: TR |

TR,
/qdﬂw/b
(€10 TR SN TPI)
wew wfud

Bl

11



— HEAD OFFICE

e u.\"; LiFE 33954rakhand Pollution Control Board

im '\_"‘-% e b “Gauradevi Paryavaran Bhawan”
A\ 1/4 N BT 46B, IT Park, Sahastradhara Road, Dehradun
s E-mail : msukpcb@yahoo.com
TP : gHdRi / va.a. / Wo—183—110(vol.-vi) /2024 /1 b4 . feid 2803.2024
Speed Post/E-Mail
gHoiodio AR
W ¥,
fanmmene vd §offR—ga-dw
Riarg fmr Sermavs

T BIAMY, TERTGT—248001
EER K hodcamp.id@gmail.com

fdsa— w0 wHosfiodlo ¥ AR 0.A. No.- 2002014 (IA No. 340/2022, M.A. No.
872/20218, M.A. No. 875/2014 & M.A. No. 480/2018) M C Mehta Vs. Union of

India & Ors. ® Gy ¥ |

TR,
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17. In these facts and circumstances, we find to have no option but to. direct UKPCB
fo take punitive action against responsible officers/ head of the departments of the
local bodies or concerned department of the government by initiating criminal
proceedings by filing complaints before appropriate competent court for
commission of offence under Section 43 read with Section 24 of the Water Acl,
1974. UKPCB shall also recover Environmental Compensation (hereinafier
referred to as ‘EC’) for the past violation and will compute and impose
environmental compensation for future violations so long as it continue, in
accordance with law. UKPCB shall submit a compliance report within two months
by e-mail at judicial-ngt@gov.in preferably in the form of searchable PDF/ OCR
Support PDF and not in the form of Image PDF.

H10 Gosfoio gRT U JMTeei & Sure ¥ Riarg fvmT Sevravs X wrfyg
frfofad fawgail o amean /orerde Refar arfdrr &

1. Regulation of Flood Plain Zone:
(District wise information/data of each city/town to be given)
a. If'the flood plain zone has been demarcated and the extent of encroachment on the
flood plain zone in each District. :
b. The details of direct discharge of pollutants by the encroachers by the side of the
river Ganga and its tributaries in each district District. 01 C/

Contd... ... Page-2
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18. In these facts and circumstances, we find to have no option but to direct UKPCB
to take punitive action against responsible officers/ head of the departments of the
local bodies or concerned department of the government by initiating criminal
proceedings by filing complaints before appropriate competent court for
commission of offence under Section 43 read with Section 24 of the Water Act,
1974. UKPCB shall also recover Environmental Compensation (hereinafier
referred to as ‘EC’) for the past violation and will compute and impose
environmental compensation for future violations so long as it continue, in
accordance with law. UKPCB shall submit a compliance report within two months
by e-mail at judicial-ngt@gov.in preferably in the form of searchable PDF/ OCR
Support PDF and not ir: the form of Image PDF.

7o gHosfodio gRT WIRe Sfeell & Ui A Y-d«d U4 @Wiied Pdway «
gt fefeied famgel W e /e Rt smfd 8-
1. Mining:
(District wise information/data to be given)
a) Number of cases registered within a year against illegal mining in the bed or flood
plains of river Ganga and its tributaries.
b) Details of enforcement of mining policy of State and “Enforcement & Monitoring

Guidelines for Sand Mining” (EMGSM-2020) and Sustainable Sand Mining
Management Guidelines 2016. 0‘[(/
Contd...... Page-2
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